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:MR. SP~: He wanted to 
know the oomparative reduction in the 
last twO years. 

SHRI C. K. JAFFER SHARIEF: 
There is nO reduction. On the con-
trary, as against the sanctioned 
strength of 1,53,910 on 31-3-79, this 
year on 31-3 .. 80 the sanctioned 
strength is 1,59,565. 

BHRI A. K. ROY: That is another 
way of saying it. They are decasual-
ising and giving us tlie~figure. What 
was the strength of gangmen, l' ow 
many retired and how many have been 
recruited? I am not talking of direct 
retrenchment, but of curtailment. Sup-
posing every year 10,000 gangmen re-
tire, are you recruiting 10,000 ~anJ
men? 

SJ-IRI C. K. JAFFER SHARIEF: I 
said there is no question of retrenc.:n-
ment. Whenever somebcdy retires, 
somebody is taken in the resultant 
vacancy. 

SHRI A. K. ROY: Within the last 
two months, 400 casual gangmen wel'e 
retrenched in Asansol division c:~'1j 

they were offering dharna in the pre-
sence of the DRM. Are you aware or 
it? If so, what are you doing to take 
them back? 

Shri C. K JAFFER SHARIEF: The 
ihon. member is asking about a 'very 
specific case. -1 de not know about it. 
If there is anything like that, we will 
enquire into it. 

SHRI A. K. ROY: Mr. Samar lVlu-
kherjee has already raised it in this 
House. 

SHRI C. K. JAFFER SHARIEF: The 
will take note of it and enquire abvut 
it. 
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Condition of IndiaDs in Saudi Arabia 

+ 
*574. SHRI CHIRANJI LAL 

SHARMA: 
SHRI SHANTARAM 

POTD'UKHE: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether his attention has been 
drawn to the press reports appearing 
in the Hindustan Times dated the 
14 June, 1980, wherein it has been 
stated that Indians are recruited for 
Menial jobs to sweep the streets, lanes 
of Riyadh and to collect garbage from 
house to house; 

(b) whether Government propose 
to bring such Indian nationals back 
into country and see that the foreign 
countries do not exploit the poverty 
stricken Indians; and 

(c) if not, the reasons therefor? 
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THE MINISTER OF EXTEBNAL 

AFFAlIts (SHRI P. V. NARASIMI-IA 
RAO): (a) Yes, Sir. 

(b) and (c). In pursuance of a Sup-
reme Court Order dated 20 March., 
1979, any Indian national filing with 
the Protector of Emigrants an authe~1o
tic copy ot the contract of employment 
with the foreign employer has been al-
lowed to emigrate freely, except in the 
circumstances enumerated in that 
order. The said order does not stipu-
late any minimum terms and condi-
tions for foreign employment before-
emigration is to be permitted nor Joes 
it impose any bar on the emigration 
of Indian nationals to take uP menial 
jObs abroad. There is, therefore, no, 
proposal to bring Indian national em-
ployed on such jobs back to India. 
However, efforts are being made to 
ensure that the foreign employers 
fulfil their contractual obligations 
towards their Indian employees. 
A proposal to introduce new legis-
lation on emlgration is presently 
at an advanced stage of consi-
deration by the Government with 
the objective, inter alia, of ex~rcising 
a reasonable regulation in regard to 
the categories and terms and condi-
tions of employment for intendln~ 
Indian emigrants. 

SHRI CHIRANJI LAL SHARMA: 1 
would like to know: How did the Sup-
reme Court come into the picture? 
Whtit are the implications and details 
of the crder? What was the stage nt 
which the Supreme Court came Into 
the picture? 

SHRI P. V. NARASIMHA RAO: l'he 
occasion for the "'Supreme Court to issue 
the order was a case which wen.t uoto 
It. The parties are M/ s. Lam ba Tra-
vels versus the Union of India, etc. I 
presume, the order had been placed on 
the Table of the House in the past. If 
it is desired. I can place it on the Table 
enee again. That was in 1979. 

SHRI CHIRANJI LAL SHARMA: I 
would like to know whether such con-
tracts that are entered into by the 
Indians for service abroad are verified 
by the Government of India here be-
fore they are allowed to proceed a b-
road? 

SHRI P. V. NARASIMHA BAO:. 
According to the order, what he has 
to do is to prodUCe an authentic copy 
of the contract of employment from 
the foreign employer. And once that 
is done, he is free to go abroad. 

SHRI SHANTARAM POTDUKHE:. 
The Minister has said that he is pro-
posing to bring forward a legislation 
on this subject. I would like to know 
by what time, the legislation will be 
brought forward? I hope to be able 
to introduce it in the next Session. 

SHRI EDUARDO FALEIRO: Sir, the 
Indian worker abroad, and particular-
ly in the Gulf countries, is among the 
most under-paid, exploited and diSCI ~ .. 
minated against. This is to a large ex-
tent due to the fact that there ure 
many unscrupulous recruiting agents 
in India as well as unscrupulous .~m
players in those Gulf countries and 1 
w0uld like to tell this House through 
you-the Minister is aware of this anrt 
he has taken a lot of interest-ihat 
work permits have been sold in l' e 
m~in recruting centres like Bombay 
and Delhi for a couple of thousands 
rupees. In view of this, what step~ 
WIll the Government take to clarno 
dOwn on these unscrupulous recruiting 
agents and alsc to strengthen the 3tafl 
in Our Missions or Embassies in those 
Gulf countries, so that they are able to 
protect more effectively the interests of 
our workers there? 

SHRI P. V. NARASIMHA RAO: I 
have already given some details in re-
gard to the intended legislation ~t th~ 
time of the discussion en Demands fo:" 
Grants in this House. Beyond that, 
would not be able to add anything "e-
cause it is still under consideration. 
The Bill is getting finishing touches, if 
I may say so. I am quite Sure that it 
will be introduced early and when 1he 
Bill comes before the House, I would 
be very happy to have all the sugges-
tiens from hone Members. Whatever 
is considered proper and necessary 10 C 
the sa~eguarding ot. the interests ~f aU 
concerned, and particularly the work-
ers themselves, could be done within 
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the limits of what is possible by legis-
Jative actIon by us. 

SliRI NIREN GHOSH: Many reports 
had appeared in the press about the 
indignities which these workers in t~le 
Gulf countries are subjected to. Ou r 
Embassies are alive to this and are 
sending regular reports. Can you de-
tail the indignities they have to suffe .. · 
<>r to undergo?, 

SHRI P. V. NARASIMHA RAD: Yes, 
Sir. Our Embassies are in regular 
touch with the authorities there : .1'] 
they are rendering all possible ::tSS1St· 
ance in thesE! cases whenever they 
arise. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI C. 
K. JAFFER SHARIEF): (a) to (d). A 
statement is laid on the Table of the 
House. 

Statement 

(a) some complaints have been l'e-
cei ved about transfer of badges 01 li-
censed porters on false affidavits for 
monetary consideration. 

(b) This matter was raised by the 
Uttariya Rallway Mazdocr Union in 
the meetings held by the Station Supe-
rintendent, Delhi, on 19-12-1977 end 
21-1-1978 but the allegation was not 
accepted. 

(c) A few complaints have been re-
cei ved about overcharging by license i 
porters appointed both directly and by 
transfer of badges. The licensed ].lor-
ters concerned have been suitably 
dealt with. 

(d) Railways have taken the follow-
ing action to prevent transfer of oad-
ges on false affidavits:-

(i) Screening Committee consisting 
of three officers has to accept the 
affidavits after cross-questioning the 
nominee~ 

(ii) In addition to affidavit, a duly 
stamped certificate of relationshlp 
from the Sarpanch of the village of 
nomiIlee is also insisted upon; 

(iii) The specific complaints of: 
false affidavits are being reported t" 
Civil Authol'ities and C.B.!.; and 




